BEFORE THE NATIONAL GREEN TRIBUNAL 315
PRINCIPAL BENCH, NEW DELHI

Reply to I.A No. 860/2023 (by Respondent No.4)
IN
ORIGINAL APPLICATTION NO. 160 OF 2023

IN THE MATTER OF:

Om Pal & Ors, Appellants
Versus
State of Uttar Pradesh & Ors. Respondents

AND IN THE MATTER OF:

Mumtaz Ali Applicant/ Respondent No. 5
WRITTEN SUBMISSION / REPLY ON BEHALF OF
THE MINING DEPARTMENT TO THE APPLICATION
FOR VACATING THE ORDER OF STAY DATED
27.03.2023 ON BEHALF OF RESPONDENT NO. 5.

I, Utkarsh Tripathi, age 26 years, S/o Mr. S.N. Tripathi,
presently posted at Mines Officer, Ghaziabad, do, hereby solemnly
affirm and declare as under:

I.. That in official capacity I am well conversant with the facts and

circumstances of the case and competent to swear the present

-““;-I\.}‘ written submission / reply on behalf of the Mining Department,

o
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2.  That an affidavit dated 20/05/2023 before this Hon'ble Tribunal

by the then Director, Geology and Mining, Uttar Pradesh has

made the following submissions:

b
1.

That, regarding response the averments made by the
applicant and the observation made by the joint committee
regarding violations of environmental norms by the PP and
also regarding the aspects referred to by this Tribunal in
order dated 27.03.2023, it is most humbly submitted that a
lease was executed in favour of Sri Mumtaj Ali S/O late
Fakir Mohd. R/O Mohamadabad, District Jyotiba Phule
Nagar for a period of 5 years in khand no.1, Gata no. 8mi,
9mi, 10mi, 11mi, 12mi, 13mi, 17mi, 18, 19, 20mi, 21mi,
22mi, 25mi, 26mi, 27mi30mi, 37mi, 38mi, 39mi, 40mi,
41mi, 53mi, 54mi, 55mi, 56mi, 57mi, 237mi, 238mi,
239mi, 240mi, area 16.183 Hectare Village Pachayra,
Tehsil Loni, District Ghaziabad. It was alleged by Sri Om
Pal that Sri Mumtaj Ali was doing illegal mining in Khasra
No. 8, 9, 10, 11, 12, 13, 37 and 38 and was also using
heavy machines for loading the minerals and thus has led

to shifting of bank of river Yamuna, It was also alleg

c,



11.

that no pillars, no camera were installed in the leased area.
It was also alleged that one death occurred due to
drowning.

That this Hon'ble Tribunal vide order dated 10.03.2022
constituted a joint committee to inspect the area and
submit the report. Joint committee inspected the area on
03.11.2022 and found that no mining activities were going
on. The joint committee also found that no pillars and
cameras were installed. Regarding the death due to

drowning, no such incident came to the knowledge of Joint

committee.

That it is further submitted that Hon'ble Tribunal vide
order dated 27.03.2023 directed
"14. In view of the mandate in section 20 of the NGT
Act, 2010 requiring this Tribunal to apply precautionary
principle and also the provisions made in Section 19(4)(j)
of the NGT Act, 2010 empowering this Tribunal to require
any person to cease and desist from committing or causing
any violation of any enactment specifiedin Schedule I

thereof, respondent no. 5 is directed to desist from carryin
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iii.

out any further mining activity in the mining site leased

out to it and environmental clearance if any granted by
SEIAA, Uttar Pradesh to respondent no. 5 in respect of the

above said mining site shall also remain in abeyance till

further orders to the contrary,

15. The District Magistrate and the Senior
Superintendent of Police, Ghaziabad are also directed to

take appropriate steps toensure that no illegal mining takes

place in the mining site inquestion."

That, in compliance of the above direction the District
Magistrate, Ghaziabad vide letter dated 15.04.2023
instructed the concerned SDM and SHO to ensure that no
mining activityshould take place in the concerned area.
Recently on 19.04.2023 officials of Revenue Dept. and

Mining Dept. visited the concerned area and found that no

mining activity is undergoing.

I. That the Joint Committee consisting of Officers from Mining
Department, Ghaziabad and UPPCB, Ghaziabad inspected the

questioned site on 17.03.2023 and submitted the following

f
s

observations: :ﬁ: /o



COMPLIANCE  OF STIPULATED  GENERAL  AND  SPECIFIC 819

CONDITIONS OF ENVIRONMENTAL CLEARANCE

-A -Gene ') AN
Hnﬁ General conditions as per
no. Environment

| clearance Issued
P'his environmental clearance
is subject to allotment of
mining lease in favour of
roject proponent by District
Ii&dmini:».tratinnfmining
Department

Forest clearance shall be
taken by the proponent as
necessary under law,

-

Compllance as per PP

loase
are

The  Mining
documents
completely compatible
with Environment
Clearance document,

The land Is non forest
land.  Already  the
Letter of Intent was
granted to us after
getting  NOC form
forest department.

Compllance on Site

(PP has stopped work o
mite since 30.01.2023 a

mining lease cease t
exist,

Forest clearance is no
applicable on present
site.

ite by project proponent and

fficials of mining/Revenue

epartment prior to starting
iof mining operations. Such
site plan, duly verified by
E::mpetent authority along-
with copy of the
Environmental Clearance
E::tter will be displayed on a
oarding/board at the site. A
opy of site plan will also
e submitted to SEIAA within
period of 02 months

3. JAny change in mining area, jAgreed To be complied at the
hasra numbers, entailing time of mining in the
apacity addition with change rea. Mining to be
n process and or mining done strictly in Khasra
echnology, modernization Numbers listed in Lol
nd scope of working shall and EC.
gain require prior
Environmental Clearance as
per the provisions of EIA,

Notification, 2006 (as
mended)

4. _|Precise miningarea will |Agreed Neither Site plan nor
be  jointly demarcated at copy of EC was

displayed on site.
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i -
-

only within day

o mﬁlﬁ ‘shall be carried
ut in the safety zone of any
ridge and/or embankment

t shall be ensured that
ttandards related to ambient
ir quality/effluent as
rescribed by the Ministry of
nvironment & Forests are
trictly complied with Water
prinklers and other dust
ontrol measures should he
applied to take-care of dust
generated during mining
operation. Sprinkling of

water on haul roads to
control dust will be ensured
by the project proponent

to mining guideline,

bridge and
embankment

The environme
quality parameters
within
specified by CPCB
evident form
reports
attached
compliance
Sprinkling  of
has been

with

period

mining has been done
in safety zone of any

standards

already

report.
water sprinkler !
regularlyjobserved on-site. PP
practiced on haul roads
and loading/unloading
points during workinglalong

and loading, shallMining has been done Mining  was
in daytime only and
single shift operation

Mining has had been
done with due respect closed at the time

No

or

ntal
are

as
test

this

All necessary statutory
clearances shall be obtained
before start of mining
operations. If this condition is
violated, the clearance shall
be automatically deemed to
have been

cancelled.

Agreed

Parking of vehicles should not
lbe made on public places.

There is

as the workers

from nearby villages
they are using cycles

but the employee

coming through other
vehicles

has b

een
instructed not to
park near public
laces.

limited Very light
movement of vehicles

dare

closed at the time of

f aun& |

Impucllun.

Mining  was  found

inspection,

mbient Standards are |
not met in entire
District. Anti-smog gun
was found installed on |
site  at the time of
inspection. Same was
not in operation as
mining was closed. No
tanker |

has annexed a

photograph of sprinkler |
with their |
response. Same needs

to be verified at the |
time of operations. |
PP has obtained CTO

from Board on |
05.01.2023 Thus, the
said condition was
violated as mining was
startedbefore obtaining
CTO.

vehicular
movement observed in
the area.




['10. No tree-felling will be done

1.

[;he lease area
n the leased area, except devoid of trees thus
nly with the permission of no cutting of trees has
orest Department been done

is INo
observed in the mining
lease area.

tree plantatiun]

t shall be ensured that The mininghas been
xcavation of minor mineral practiced as per the
oes not disturb or change the depth  restricted in
nderlying soil characteristics Environmental

iof the river bed /basin, where (clearance issued.
t“ining is carried out. -
t shall be ensured that mining Mining has been done

No Mining activity
was obhserved at the
time of inspection.

Hlniné wa:s_'fﬁund-fl'usq
at the timeof inspection. |

operation of Sand/Morram fin river bed area no
will not in any way disturb river stream channel [
the, velocity and flow pattern [disturbed, eventually
of the river water significantly no velocity and flow
pattern of the river
has been disturbed
due mining 1

13. it shall be ensured that there [No fauna dependent Compliance report
is no fauna dependent on the on river bed or areas vetted by competent
river bed or areas close to [close to the mining for authority not
mining for its nesting. its nesting has been submitted in  the
A report on the same, vetted reported in the lease concerned  Regional
by the competent authority, area. Office of the 5tate |
shall be submitted to the RO, Board
PCB and SEIAA within 02
months.

14. Hydro geological study shall The Environmental Hydro geological study
be carried out by a reputed :clearance has been report by competent
organization/institute within lissued for mining upto jorganization/institute
ix months and establish that ultimate depth of not submitted in the
mining in the said area will3.0m. No  ground concerned  Regional
ot adversely affect the water intersection has Office of the State
round water regime. The been done during |Board
report shall be submitted to mining.
he RO, PCB and SEIAA within |
ix months. In case adverse[
impact is observed
anticipated, mining shall not

| becarriedout. )
15. Adequate protection against Adequate protection Report not submitted
ust and other environmental measures have beenin the concerned |
pollution due to mining shall made to avoid further Regional Office of the
e made so that the jenvironmental IlState Board
habitations (if any), close by jpollution. There is no
the lease area are not habitation on or close

821



|_ dversely affected. The status |la_the project site.
f implementation of
easures taken shall be
eported to the RO, UPPCB
nd SEIAA and this activity
Ehould be completed
before the start of sand

! ining.
16. Need based assessment for As per letter issued Pictures dated
the nearby villages shall  be by gram  Pradhan 04.01.2023 enclosed in
nducted to study economic claiming that Under fthe reply. No record of |

easures which can help Corporate earlier activities with
tn improving the quality of lenvironment regards to  socio- |
ife of economically weaker Responsibility economic  measures

ection of society. Income pprogrammes project submitted.
enerating projects/tools such proponent has s
s development of fodder L?I:rit.‘nute»‘:i stitching
arm, fruit bearing orchards, machines and
ational training etc. can Fistributed blankets to

P

orm a part of such economically weaker
rogramme. The  project eople  of . village

roponent shall  provide Pachayara (Gram
eparate budget for Pradhan  letter &
mmunity development pictures enclosed).
ctivities and income
enerating programmes. | U
17. lGreen cover development Project proponent has Pictures dated
shall be carried out following |planted 300 saplings 04.01.2023 enclosed in
CPCB guidelines including at community land at the reply received.
selection of plant species and different places in Considering the period |
in consultation with the local :L.viilage pachayara. of lease, no substantial |
DFO/ Horticulture Officer. (Pictures enclosed and plantation  observed |
gram Pradhan lon site or in the area.
letter also F
enclosed) |

18. Separate stock piles shall be [The lease area is river No ;nining activity |

aintained for excavated top bed, no topsoil cover pbser\red on site at the |

_imil, if any, and the top soil F" the lease area time of inspection. !

should be utilized for | | |

| green cover/tree plantation | | ;

19. Dispensary  facilities  for Agreed ispensary facility no
first-aid shall be Provided at rovided on site.

site. | | _ .

20. An Environmental Audit shouldAgreed o record of audi

Jllae annually carried out durin eport submitted.




—

ubmitted to the SEIAA

21.[The District Mining Officer Agreed At present the under
hould quarterly monitor ::E';::)d @ gsﬁiar ?1?::5
nmp.nlilance of the stlpulalted ::-f?ice{r]ha's talten ehargd
onditions. The project of district Ghaziabad
proponent will extend full from 21-02-2023
ooperation to the District ind even beforethen the
Mining Officer by furnishing concern mining activity
he requisite data/ has ceased due to
Information/ monitoring expiration of E.C.
eports. Incase of any
iolations of stipulated
onditions the district
Mining Officer will report to
EIAA,

22. [The project proponent shall |Agreed, Six monthly reports on
ubmit six monthly reports on the status of
he status of compliance of compliance  of  the
he stipulated environmental stipulated
learance conditions including lenvironmental
results of monitored data clearance  conditions
both in hard & soft copies, including  results  of
o the SEIAA, the District monitored data no
Officer and the respective submitted as required.
Regional Office of the 5tate
Pollution Control Board by
1st June and 1st December
every year.

23. A copy of the clearance letterjAgreed Proof of receipt not
shall be sent by the proponent provided at the time of]
to concerned Panchayat, Zila inspection nor given in
Parisad/ Municipal compliance report.
Corporation and Urban local
Body.

24. [Transportation Of materialsAgreed No mining observed on
shall be done by covering the site. Can be verified
trucks / tractors with tarpaulin when the site is in
or other suitable mechanism to operation.
avoid fugitive emissions
and spillage of
mineral/dust.

25.

Waste water, from temporaryNo
habitation campus be properlyhabitation
collected & treated beforejonsite, the

the treated effluent shouldyvillages

tempora

proposedregards submitted.
labours
discharging into water bodieshired are from nearby

No test report in this

823
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onform to the standards)
prescribed by MoEF/CPCB.

|

ontrol of noise
level to the lands prescribed
by CPCB

adopted to protect the nearby
settlements from the impacts
of mining activities
maintenance of village roads
through which transportation
of minor minerals is to be

. IMeasures shall be taken forjAgreed

No test report regardin
same submitted durin
operation submitted.

. Special Measures  shall _-Eéﬁgreeﬁ

No record regardinj
same submitted durin
operation submitted.

undertaken, shall be carried
out by the project]
proponent regularly at his own
expenses.

28. Measure for prevention &/Agreed No record or
control of soil erosion and photographic evidence
management of soil shall be regarding same
undertaken. Protection off submitted.

dumps against erosion, if any,
shall be carried out with geo

textile matting or other
suitable material.
29. PProject Proponent Agreed No solar panel observed
shall explore the on site.
possibility of using solar
energy wherever
possible.
30. Under  corporate  social |As per letter issued [Detailed report

responsibility a sum of 5% of
the total project cost or
total income whichever s
higher is to be earmarked for
total lease period. Its

by gram Pradhan
claiming that Under
Corporate
environment
Responsibility

budget is to be separately |programmes project
maintained. CSR component proponent has
shall be prepared based on distributed stitching
need of local habitant. Machines and
Income generating measures distributed  blankets
which can help in fto economically
upliftment of poor section weaker people of

consistent with pillage Pachayara

f society,
he traditional skills of the
people shall be identified. The

(Gram Pradhan letter
pictures enclosed).

regarding work done
under different heads,
cost incurred and
sustainability as well
as quality of these
works  should be
submitted by the PP.
Also, same should be
verified by competent
authority and
certificate with
regards to completion
of work be issued to
PP.
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. fThe

rogramme  can  include
ctivities such as
evelopment of fodder farm,
ruit bearing orchards, free
istribution  of smokeless
hula etc.
Possibility for
earest three villages shall be
xplored and details of clvic
menities such as roads,
drinking water etc proposed to
be provided at the project
proponent's expenses shall bej
submitted within 02 months
from the date of issuance

of Environment Clearance.

also

|i‘-‘r::ujnzu':t proponent has
installed
handpumps in village
Pachayara
enclosed)

got

adoptingAgreed

(pictures

No record or
photographic evidenc
regarding sam
Tsubmitted.

funds earmarked
environmental protection
measures should be kept in
separate account and should
not be diverted for other
purpose year wise expenditure|
should be reported to the
Ministry of Environment and
Forests and its Regional Office
located at Lucknow. SEIAA,

U P and UPPCB

forAgreed

o expenditure of funds

No report with regards
E for

armarked
environmental
protection submitted in
1Regianal Office, UPPCB.

33.

suggestion/improvement and
recommendations made andand

shall be submitted to the
District mines Officer. concern
Regional Officer of UPPCB
and SEIAA within 02
months

public

Action plan with respect toThe suggestion made bylAction
hearing panelsubmitted in Regional

public

agreed during Public hearingimplemented.

Plan not

hasOffice, UPPCB.

39,

34.

Environmental
subject to obtaining clearance
under the Wild Life Protection,
Act. 1972 from the
competent

authority, if applicable to this

clearance isiAgreed

Not Required

project.

The proponent shall observeNo
every 15 day for nesting of any:

nesting
sites has

turtle in the area. Based on theobserved till date

[Not observed.
been

825
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bservations so made, if turtle
nesting is observed, necessary|
afeguard measures shall be
aken in consultation with the,
State Wildlife Department. For
the purpose, awareness shall
be created amongst the
workers about the nesting sites
so that such sites, if any, are
identified by the workers|
during operations of the mine
for taking required safeguard
measures. In this regards, the
safety, notified zone should be

left 50 that the
habitat/nesting area is
undisturbed.
36. [The project Adequate  safeguard [No mining observed at
proponent shall measures has been the time of inspection.
undertake  adequate @adopted, Mining has [Needs to be verified

safeguard measures during
extraction of river bed
material and ensure that due
to this activity the hydro
geological regime of the
surrounding area shall not be
affected.

adherence to EC
issued & no hydro
geological regime of
the surrounding area
has been affected.

been done strictly in |during operation phase.

3.

The project proponent shall
obtain necessary prior
permission of the competent

requisite quantity of water
(surface water and
igroundwater) required for the
project.

Authorities for withdrawal ofrequirement has been

No  ground water
withdrawal of watern
done onsite the water

done by water tankers
supplied form
local vendors

No borewell observed
on site,

38.

Appropriate mitigative
measures shall be taken to
prevent pollution of the river in
consultation with the State
Pollution Control
shall be ensured that there is
no leakage of oil and grease in
the river from
vehicles used for

Board. I

the

Agreed

transportation

Needs to be verified
rﬁuring operation phase.
Mitigation Measur
Plan not submitted in
UPPCB.




| 39. Vehicular emissions shall belAgreed, The vehiclesNeeds to be verified 827
ept under control andused for transportationduring operation phase,
regularly  monitored;  theare PUC certified.

vehicles carrying the mineral
shall not be
| loverloaded. o ) _
40. [Provision shall be made for the[The labour hasNo labour was present
housing of construction labourbeen hired n site. Small temporary
within the site with all from locals, nohutment of 3-4 huts
necessary infrastructure andrequirement bserved on site.

facilities such as fuel foraccommodation onsite
cooking, mobile toilets. mobilethus no  temporary
STD, safe drinking water hutment/construction

medical has been done)
health cafe, creche etc (MoEFhowever for daily
circular Dated workers bio-

22.09. 2008 regardingtoilets provision has
stipulation of condition tobeen made.

improve living conditions ofiSafe drinking water hag
construction labour at site) had been provided by
water tankers and first-
aid kit has also

been
made available onsite
41. Personnel working in dustyAgreed Needs to be verified
iareas should wear protective during operation phase.

respiratory devices and they
should also be provided with
dequate training and
nformation on safety and
ealth aspects. Occupational
health surveillance program Dﬁ
he workers should be
ndertaken periodically to
bserve any contractions due
0 exposure to dust and take
corrective measures, if needed

42. copy of the clearancelAgreed Proof of receipt not
etter shall be sent by the submitted.
roponent to  concerne
anchayat, Zila

|ParishadfMunicipal
Corporation, Urban local Body
nd the local NGO, if any, from
hom
__ buggestions/representations, if

- E ] c{"
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43,

learance letter shall also b
ut on the

he proponent

he environmental statement
r each financial year ending
1st March in Form V as s
andated to be submitted
y the project proponent to
he concerned State Pollution
ntrol Board as prescribed
nder the Environment
Protection) Rules. 1986, as
mended subsequently, shall
Iso be put on the website
f the company along with
he status of compliance of
nvironmental clearance
conditions and shall also be
sent to the Regional Office of
the Ministry of Environment
and forests, Lucknow by
e-mail

ebsite of the Company by

ngreed

Not su hmltteE :

The cover

green

development/ tree plantation done along approachjobserved on site on the
is to be done in an arearoad and communityapproach road.

equivalent to 20% of the total
leased area either on river
bank or along road side
(Avenue Plantation)

Plantation has been

places in
Pachayara,
(pictures enclosed)

village

No such plantation

for the safety of the People
working at the mine |ease
area should be given, which
would also include measure
for treatment of bite of
poisonous reptile/ insect like
snake.

45. Debris from the river bed Agreed No Mining activity was
will be collected and stored | observed atthe time of
at secured place and may be inspection,
utilized for strengthen the
embankment.

46. Safety measures to be taken Agreed Needs to be verified

during operation phase.

On-site dispensary
needs to be made
operational.

@\ .



47. |Periodical and Annual medical |Agreed No record submitted. 829
heckup of workers as per
Mines Act and they should
e covered under ESI as per
rule

Part B- Specific conditions

| [Specific conditions as pefCompliance as  Compliance on Site
o.environment clearance issued |per PP
01 |Project proponent shouldAgreed Report with regards to
ensure all sapling should survive mortality rate and
any mortality will be replaced. replacement done thereof
not submitted.
02 Site photographs should be Site photographs| Camera was found installed
submitted with date and time.  |enclosed near weigh bridge but may
not be
operational as there
was nomining activity
oing on.
03 |Provision for  small Workers are| Needs to be verified during
cylinder to  workersfrom loc:ijoperatinn phase. On-site
should be made for cooking. villages, nocooking  provisions  not
cooking provisionavailable.
done onsite,
workers have
been carrying
lunchbox with
them

04 The capacity of trucks/tractor [Trucks/tractors |Compliance report need to
for loading purpose will be in |loading in tonnesbe submitted by PP along
tonnes as per PWD andas per Transportwith vehicle details.

Transport Department Department
applicable norms and standard applicable norms|
fixed by the Government. and standard
fixed by the
Government.
05 |Provide suitable mask Agreed Needs to be verified during
fto the workers. operation phase.
06 Approach road kaccha is to be |Approach  road|Not complied.
ade motarable and tree has been
aplings to be planted on both strengthened and
ides of the road plantation
carried out

C
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Bars conduct

eview of conditions

mining site.

07 [The project proponent shall in 2 JAgreed
detalled undertakenby

eplenishment study
uthenticated by a QCl, NABET
ccredited consultant, and the
Istrict Mines Officer which shall
orm the basis for midterm

08 Provision for two toilets and

dl..ll‘p’ ]JI‘OFIDI']EITIL

of

No such study has been

made onsite, and30/01/2023.
ffor drinking
water facility
water tankers has
been made
available

(picture of water
tanker enclosed)

ﬂgﬁrlnking water for

workers Water tanker Proof of purchase needs to
ould be provided by tankers.  [provision hasbe submitted.

been made onsite

mining plan.

10 Mining  will be carried only Mining is No Mining activity was
according to the approved based on | observed at the time of

approved mining| inspection,
plan

[@s per mining guidelines

11/A buffer/safe tone shall be Mining site isiNo Mining
maintained from the habitation |quite away fromobserved at the time of

settlement glinspection,
proper buffer
zone has been
maintained as!
per mining
Buideline

Provision of bio- Bio-toilets not observed on
hand pumps should be made at toilets has beensite as site closed since

activity was




12 Fﬂtal Project Cost has been Agreed ' Proof of receipt of Plan in I 8 31
ubmitted as Rs. 1,10,36,850/-. Directorate as well as to
CSR plan with minimum Rs. | the District
EEI,MH- work to be executed magistrate/Chief
ith installation of five hand Development Officers

]
|
umps for drinking water, solar i' office not furnished.
[
|

| _ligh't in  villages of streets,

| :icnnstruciion of two numbers of

| Rtoilets at the primary school |
Ih.tilh name displayed and |
address and  details  of |
beneficiary and gram Pradhan |
along with phone numher_i
photographs should be |
ubmitted to Directorate as well |
5 to the District

| magistrate/Chief Development

Officers, Ghaziabad,

. UP.
13 Detail of works under CSR lAgreed Proof of receipt not
which hasto be executed as | furnished.
bove is to be submitted |
with an affidavit to Directorate
| ias well as to the District
| imagistrate/Chief development
_officers, Ghaziabad, U.P. |
14 Health/insurance card, Medical Health checkup Documentary and
laim, regular health checkup camps beingphotographic evidence
mps, facilities shall be organized proof of such camps not
rovided to the annually fﬂjfu rnished by PP.
| regular/temporary/Contractual |health check up
r any base workers. Copy of jof workers |
| receipt shall be produced to the
irectorate of Environment
long with the
ompliance report.
15 The Environmental clearance Agreed PP has stopped mining on
! ill be co-terminus with the site as mining lease period
| ining lease has expired.

' |pericrd,

I

16 J_Project falling with in 10 KM [Project site is|Site not in notified eco-
ﬁrea of Wild life Sanctuary is to not in eco-sensitive zone

iobtain a clearance from National sensitive zone

Board Wild life (NBWL) even if

he eco sensitive

one is not earmarked
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17 IGeo coordinates should be Verified Geo{Has not beensubmitted.
erified by Director. icoordinates b
DGM/District Magistrate/ |mining office
Regional Mining Officer/ NHAI [Ghaziabad ha
nd should be submitted |pbeen submitted
to to  SEIAA/SEAC,
SEIAA/SEAC,  Secretariat as |UP
|__fearliest

18

the E.C. obtained by providing
incorrect information, submitting]
that the distance between the
two adjoining mines is greater
than 500m and area is less than
25ha, but factually the distance is
less than 500 m and the mine is
located m cluster of area equal
or more than 25ha, the E C
issued will stand revoked

In case it has been found tha'tﬁg_réed

Area in less than25 Hac.

No Such study has been

less, shall be left on both the
banks of precise area to control
and avoid erosion over river
bank. The mining is confined to
extraction of sand/moram from
the river bank

guideline 2016

only

19 [The project proponent shall in 2jAgreed
years conduct detailed conducted by Project
replenishment study duly proponent.
authenticated by a OCI, NABET
accredited consultant, and the
District Mines Officer which shall
form the basis for midterm
review of  conditions of
Environmental
Clearance.

20 [The mining work will be open-Agreed No Mining activity was
cast and exclusively manual. No observed at the time of
mechanical work or Inspection.
drilling/blasting should be
involved at any stage

21 it shall be ensured that there [Mining has |[No Mining activity was
shall be no mining of any type been observed at the time of
within 03 m or 10%, of the done as [inspection.
width which-ever is per SSMG




22 [rhe project proponent shall [Mining depth is
ground bserved at the time o
E;Fnspectiun.

undertake adequate safeguard
easures during extraction of
river bank material and ensure
hat due to this activity the
ydro-geological regime of the
urrounding area shall

above
water table. N

o]
water

intersection
lground
table done

No Mining activity wa

thereof shall be strictly followed

23[The project proponent shall || strictly adhere to|No Mining activity “"'3’;
dhere to mining in conformity |plan submittedlf?hﬂe""‘fd at the time o
o plan submitted for the mine ffor mining and/nspection.
lease conditions and the Rules [rules prescribed.
prescribed a this regard clearly No mining has
howing the no work zone in the been carried out
mine lease i.e. the distance from jin monsoon
he bank of river to be left un- season
orked 'Non mining aerial,
istance from the bridges etc. It
hall be ensured that no mining
hall be carried out during
he monsoon
eason.

24 The project proponent shall | strictly No Mining activity was
ensure that wherever adhere ~ pbserved at the time of
deployment of labour attracts that inspection.
the Mines Act, the provision wherever

applicable Mines
Act, the provision

equipments (PPE) as required,
also Provide adequate training
and information on safety and
health aspects Periodical
medical examination of the
workers engaged in the project
shall be carried out and records
maintained. For the purpose,
schedule of health examination
of the workers should be
drawn and followed accordingly.

thereof  strictly
followed
25 [The project proponent will Personnel Needs to be verified at the|
provide personal protective protective ftime of operation.

equipment’s has
been provided to
workers

Documentary/Photographic
proof of same not furnished
by PP.

333



834 26 [The critical parameters such as [Environmental One time rE_PUFﬁ"E does
PM 10, PM2.5, SO2 and NOx in jparameters hasnot meet requirement of EC.
he ambient air within the been monitoredRoutine reports need to bﬁ
impact zone shall he monitored jand reports arefurnished by PP.
periodically. Further, quality of fattached
ischarged water it any shall also [herewith
be monitored [TDS, DO, PH,

Fecal coliform & Total
uspended solids (TSS)].

27 [Effective safeguard measures, Regular  water] Needs to be verified at the!
uch as regular water sprinkling sprinkling carriedtime of operation.
hall be carried out in critical out in critical
reas prone to air pollution and fareas prone to ain

haying high levels of particulate jpollution and

matter such as loading and |having high levels|
unloading point and all transfer |of particulate
points. Extensive  water matter (letter
sprinkling shall be carried Out on |issued by Gram
haul roads. Pradhan
pachayara  also
claimed the same
enclosed with)

28 It should be ensured that the |[Ambient AirfAmbient standards are noft
Ambient Air Quality/ parameters |Quality/ met in the area due to
conform to  the  norms |parameters external factors as well. Plan

prescribped by the Central conform to theto mitigate air pollution
Pollution Control Board in this norms prescribedsources at the time of
regard. by the Centraloperation needs to be
Pollution Controlfurnished.
Board in thisl

regard i

29 The extended mining scheme Agreed Mining Plan is yetto expired.
will be submitted by the
proponent before expiry of
present mining plan.

|3ﬂ Four ambient air quality |Agreed, Documentary/Photographic
monitoring stations should be Monitoring jproof of same not furnished.
established in the core zone as test reportsNo stations observed on site
well as in the buffer zone for [enclosed at the time of inspection.
monitoring PM 10, PM2.5, SO2
and NOx. location of the
tations should be decided
based on the meteorological
ata, topographical features and
nvironmentally and ecologically
Eensitive targets and frequency




| tl monitoring  should be
| ndertaken in consultation with
'~ khe State Pollution

~ Kontrol Board

Eilkg1|11|11un ' road fonAgreed being ensured by irmgation

transportation of mineral Is to b
_'rnaintained collectively.  Total
cost will be shared/worked ou
on the basis of lease area
among users

department.

32 Proponent will provide adequateJAgreed No labour found on site as

sanitary facility in the form o
mobile toilets to the labours
Iengaged for the

Jroject work.

mining was closed. Need to
be verified at the time of
operation. No bio toilet was
found on site.

33 Solid waste material with
utkha pouch, plastic bags,
lasses etc to be generated
uring project activity will be
eparate, storage in bins and
anaged  as per  Solid
aste Management rules.

Agreed No separate bin sw,rstem
found on site.

34 Green  area/belt to be
eveloped along haulage road
n consultation of Gram
. Sabha/Panchayat

Agreed, Not observed
Plantation has
been done along
approach road
and community;
places in
village
Pachayara,
(pictures
enclosed)
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35 |Natural/customary paths used
by villagers should not be
| lobstructed at any time by the
" activities Proposed

: nder the project

Plantation has Needs verification dunnq

een done alongoperation phase.
approach  road
and  community
places in
illage

pachayara,
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pictures
nclosed)

36 Digital processing of the entir

lease area in the district usin
remote sensing technique shoul
be done regular, once in
three vyears for

monitoring the change of rive
course by Directorate o
Geology and Mining, Govt off
Uttar Pradesh The record of such
study to be maintained and
report be submitted to Regional
office of MoEF, SEIAA, U.P. and
UPPCB.

greed

Report not submitted inl
Regional Office, UPPCE

37

A copy of clearance letter will
be marked to concerned
Panchayat / local NGO, if any,
from whom suggestion [/
representation has been
received while processing the
proposal. The clearance letter
shall also be put on the
website of the company.

Agreed

Proof of razeib’( not
furnished

38

State Pollution Control Board
shall display a copy of the
clearance letter at the Regional
office, District Industry
Centre and Collector's
office/Tehsildar's Office for 30
days.

Agreed

Copy furnished thraugﬁl
SEIAA and put up on notice
board of the Regional Office.

39

The project authorities shall
advertise at least in two local
newspapers widely circulated,
one of which shall be in the
vernacular language of the
locality concerned, within 7
days of the issue of the
clearance letter  informing
hat the project has been
ccorded environmental
learance and a copy of the

Agreed

Proof of advertisement not
furnished. |

“clearance letter is available with




he State Pollution Control
oard and also at web site of
he SEIAA at

i in and a copy
f the same shall be forwarded
o the Regional Office of the
Ministry located in Lucknow,
CPCB, State PCB

40

The MOoEf/SEIAA or any other
competent  authority may
alter/modify the above
conditions or stipulate any
further condition in the
interest of environment
Protect,

Agreed

Need no comment

41

Concealing factual data or
submission of false/fabricated
data and failure to comply with
any of the conditions mentioned
above may result in withdrawal
of this clearance and attract
action under the provisions of
Environment (Protection) Act,
1986.

Agreed

Need no comment

42

Any appealagainst this
environmental clearance shall
lie with the National
Green Tribunal, if preferred,
within a period of 30 days as
prescribed under Section 11 of
the  National Environment
Appellate Authority Act, 1997.

Agreed

MNeed no comment

43

Waste water from potable
use be collected and reused for
sprinkling.

Agreed

Need verification during
operation phase. No such
mechanism observed on site.
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44

Duringthe  school opening and
closing time vehicle movement

Agreed

will be restricted.

Need verification during
operation phase.
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ou shall also ensure that the || assure that the

roposed site is not a Part of any

project site is not

no development zone as re-|located in no

uired/prescribed/identified
under law. In case of violation,
his permission shall
utomatically deem to be
ancelled. Also, In the rent of
ny dispute on owners, or land
se of the proposed site, this
learance shall
utomatically deem to
e cancelled.

development
one

Present issue pertains Lo
additionof Khasra in Mining
Lease without  obtaining
NOC from the land owner,
the applicant in  present
case.

he above stipulated conditions
ill be enforced inter-alia under
he provisions of the Water
(Prevention &  Control of
Pollution) Act, 1974. the Air
(Prevention & Control of
ollution) Act, 1981, the
nvironment (Protection) Act,
1986 and the Public Liability
Insurance Act, 1991 along-with
their amendments and rules
made there under and also any
other orders passed by the
Hon"ble Courts of law relating
to the subject matter.

Agreed

Need no comment

46

The project proponent will have
to submit approved plans and
proposals  incorporating the
conditions specified in the
Environmental Clearance within
03 months of issuance of this
clearance. The  SEIAA/MoEF
reserves the right to revoke the
environmental clearance, if
conditions stipulated are not
implemented to the satisfaction
of SEIAA/MoEF. SEIAA may
impose additional environmental
conditions or modify the
xisting ones, if necessary.

Agreed

Need no comment
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47 [This is to request you to take |Agreed Need no comment
urther necessary action in
atter as per provisions of
azette Notification No. S.0.
533(E) dated 14/09/2006, as
mended and send regular
ompliance reports to the
uthority as prescribed in the
foresaid notification

Accordingly, it is prayed that this Hon’ble Tribunal may be
pleased to take on record the present written submission/ reply on

behalf of the Mining Department and pass such orders as it may deem

fit in the interest of justice. W

\:If
Qe

Deponent

erification:

Verified at ﬁhga o bod.  on this 14 day of March, 2024 that

the contents of the above written submissions / reply are true and

correct as per best of my knowledge and belief and nothing is false

Ut
and no material has been concealed therefrom. g N‘
WP

Deponent

ATTBSTED

S. K.'Sharma
NOTARY PUBLIC
INDIA

/). 3.2}



